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Whether reporters of local papers may be 
permitted to see the judgment?Yes. 

To be referred tot he reporters or not? 

Whether Their Lordships wish to see the  
fair copy of the Judgrnent?Yes. 
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JUDGMENT  

- b - 
N .SENZaJPTA, MEMBER (JUDICIA.L): (49) persons have filed a j  oirit 

application seeking the reliefs of quashing the 

order of retrenchment and a further direction to 

the resporlents to regularise their services in 

their respective posts or Jobs and to give them all 

incidentbenefjtg. The applicants have averred 

that they were appointed as Casual workers under 

the South Eastern Railway in the Open Line and 

as they 	worked for more than 120 days, they 

acquired temporary status. The applicants and some 

others filed four Original Application5 in the year 

1967 when orders for terminating their services 

were passed. In those original applications, this 

Tribunal directed the Railway Administrat ion to 
a 

prepareseniority list of the Casual Isbourers 

divisioriwise and to absorb them on regular basis. 

That direction was not followed by the respondents 

and again they appointed on 30.6.88 the applicants 

as Casual 1abourer and again their services were 

terminated with effect from 20.10.1968. Challenging 

this terrflinationOrigina]. Applicatial No.338 of 1968 
an 

was filed in which/interik order staying  the operation 
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of termination of services was passed. The respor1ents 

again appointed the applicants on casual basis statir 

that their services would be terminated with effect 

from 23.10.1989. This order of threatened termination 

with effect from 23.10.1989 is the subject matter 

of the present applic tion, 

2. 	 The Railway Administration 

in their counter affidavit have maintained that this 

Tribunal while deciding the earlier applicatii s filed 

by the applicants observed that the applicants of 

this case and those in the other applications were 

only seasonal workers and could not claim continuous 

service. Casual laboures as defined in the Indian 
- 

Railway ktablihiflent quote are not Railway se:vant$,  

therefore, they car&ot claim either temporary status 

or regularisation against regular posts. They have 
such 

further averred that a seniority list of allcasual 

labourers ha4 already been drawn up and absorption 

is being made according to the avai lability of posts. 

(i 

3• 	 We have heard. Mr. Ganeswar 

Rath the learned Counsel for the applicants and Mr. 

.Pal the learned Senror Standing C ounsel (Railway 

AdministriOfl) for the Respondents. From the 

averment in the counter affidavit, it would be 

manifest that already the Railway Administraticfl 

haA taken steps to absorb such of the casual workers 
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who come in order of seniority according to the 

availability of vacancies. Si-1 nce the respondents 

complying with the order passed in the ear lMr 

applications which were for the self same relief, it 

is unnecessary to give a fresh direction for the sö 

relief. 

4. 	 The application is accordingly 

disposed of.No costs. 

- 	
MEMB (JUD IC i4) 

In strative Trthun , 
;h, Cuttacic .K.MQh3nty. 


